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AcliOJl Taken RgaiD.t Polite OIIIciaJ. against 
wIJom Structures were passed In Meen. 

Tandoa MnrcJer Csse, Deihl 

"'81. SHRI GANESH GHOSH: 
SHRIN.R. DEOGHARE: 
SHRI D. N. PATODIA : 

Will the Minister of HOME AFFAIRS 
be plea.ed to st ate : 

(a> whetber tbe attention of Govern-
ment bas been drawn to tbe judgment of the 
Sessions Judge, Delbi in the Meena Tandon 
murder case about the role of the Police 
officials blindly favouring tbe accused ; 

(b) if so, what action bas been taken 
against those officials involved ; and 

(c) if no action has been taken; tbe 
reasons tberefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, AND 
MfNISTER OF STATE, DEPARTMENTS 
OF ELECrRONICS AND SCIENTIFIC 
AND INDUSTRIAL RESEARCH (SHRI 
K.e. PANT): (a> Government arc aware of 
the judgment of tbe Court of Sessions Judge 
Delbi in State Vs. Gulzari Lal Tandon 
under Section 302 IPC. 

(b) and (c). Four offic:en including 
tbe Police Surgeon and a Deputy Superin-
tendent of Police bave been placed under 
Suspension and departmental proceedinllS 
qainst tbem are under contemplation. Tho 
_nt of responsibility of and th. nature 
of action to be taken again.t a Superinlcn-
40Qt of PQlice is also beio, eUrQiocd. 
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Bbaratbl Mills, PoDdleberry 

·84. SHRI UMANATA: Will tbe 
MiDiater of FOREIGN TRADE be pleued 
to lltate I 

(a) wbether aDY Member of Parliament 
bad lubmitted any memorandum demandinll 
InWitiption into the tranaactlonl undar-

taken by the Authorised Controller of tbe 
Bbaratbi Mills, Pondicberry ; 

(b) if so, tbe main allegations; 

(c) tbe steps taken to investigate into 
tbe charges; and 

(d) wbetber any Preliminary findinBS 
were made and, if so, the nature tbereof 
and fun ber action proposed in tbe mailer ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SARI 
RAM ScWAK). (a) Y~s, Sir. 

(b) Tbe allegations mainly relate to ;-

(i) Purcbase and use of cotton of 
quality lower than that requi-
red for tbe respective counts. 

(ii) Manipulations tbrough sale of 
yarn below market prices. 

(iii) Manipulation of accounts to 
bide tbe trutb from th' 
Ministry. 

(c) and (d). Tbe National Textile Cor. 
poration, wbo were asked to investipto 
tbe matter, have furnisbed a report wbicb 
is under examination. 

AIm. aDd Activities of Muslim Lealue 

*85. SARI AARDAYAL DEVGUN : 
SHRI SHIVA CHANDRA IHA I 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whetber sbe is aware tbat tbe aims 
and activities of tbe Muslim LealUe are 
undermining tbe secular foundations of 
our country, bampering national integration 
and spreadins separatist poison ; and 

(b) if so, tbe steps taken by Govern· 
ment to curb tbe activities of the Muslim 
Leallue ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) Tbegrowtb 
of any. communal oraanisation, to wbicb. 




